i61 Comm. on Wel, of
SC & ST Rep.

(iv) Fifty-fifth Report on Action Taken
by Government on the recommenda-
tions contained in the forty-eighth

Report of the Committee on the.

Ministry of Works and Housing—
Drinking Water Supply and Sani-
tation.

COMMITTEE ON WELFARE OF
SCHEDULED CASTES AND SCHE-
DULED TRIBES

Statements showing final replies of
Government on the Eighteenth Action
Taken Report etc.

PROF. NIRMALA KUMARI SHAK-
TAWAT (Chittorgarh) : 1 beg to lay on
the Table following statements (Hindi and
English versions) of the Committee on the
Welfare of Scheduled Castes and Scheduled
Tribes :—

(i) Statement showing the final replies
of Government in respect of Chapters
I and I of Eighteenth Action Taken
Report of the Committee on the
Minister of Railways (Railway
Board)—Reservations for, and em-
ployment of, Scheduled Castes and
Scheduled Tribes, parcel booking
agencies and out-agencies to Sche-
duled Castes and Scheduled Tribes in
Central Railway.

(ii) Statement showing final replies of
Government in respect of Chapter V
and further information in respect of
other Chapters of Twenty-eighth
Action Taken Report of the Commi-
ttee on the Ministry of Communi-
cations—Reservations for, and em-
ployment of, Scheduled Castes and
Scheduled Tribes in Posts and Tele-
graphs Department.

13.11 brs.

COMMITTEE ON WELFARE OF
SCHEDULED CASTES AND SCHE-
DULED TRIBES

Forty-second Report

PROF. NIRMALA KUMARI SHAK-
TAWAT (Chittorgarh) : Ibeg to present
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the Forty-second Report (Hindi and Eny ish
versions) of the Committee on the Welfaré
of Scheduled Castes and Scheduled Tribes
on Action Taken by Government on |
recommendations contained in the Fortiet
Report of the Committee on the Mlnlsiry
of Health and Family Welfare (Department
of Health)—Educational facilities for Sche-
duled Castes snd Scheduled Tribes ln
Medical Colleges under the control of, or
aided by Central Government.

CALLING ATTENTION TO MATTEX
OF URGENT PUBLIC IMPORTANCE

Reported failure of Cotton Crop in certaiy

States of the country due to continuous

rains and diseases and need to comd
pensate the farmers by Governthent

SHRI UTTAM RATHOD (Hingol) :
Sir, I call the attention of the Minfster of
Agriculture to the following matter of
urgent public importance and request tiit
he may make a statement thereon :-

“Reported fuilure of cotton crop in
Andhra Pradesh, Gujarat, Karnatdka,
Mabharashtra,* Punjab, Rajasthah;
Tamil Nadu and other parts of the
country due to continuous rains ahd
diseases and need to compénsdte fF
farmers by Government,”

THE MINISTER OF AGRICULTURHE
(RAO BIRENDRA SINGH) : Hoh.
Members will recall that a Motion o thé
same subject was tabled in this Hous¥ offf
18th November, in response to which I K4t
made a dctailed statement. Unfavourable
weather conditions caused by heavy dwd
intermittent rains in the months of August
and Scptember resulted in huge vegetative
growth of cotton crop and also créated eti-
vironment conducive for the multiplicatioh’
and spread of pests particularly boll wormis
in the States of Punjab and Haryaha. THé
frequent rains also interfered with thé com
duct of timely plant protection Operatiot¥.
The interval between sprays had to bé fa-
creased and even pestivides were washbd
away due to frequent rains. As a4 réwtrtty
there was shedding of bolls and inYestatits'
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of the worms inside the bolls causing fall in
production and quality.

2. Officers of the Central Government
visited the affected areas in Punjab and
Haryana and submitted their report. In
Punjab, an area o/ 4.61 lakh hectares is
reported to have been affected in four dist-
ricts of Bhatinda, Faridkot, Ferozepur and
Sangrur. The intensity of damage varies
from district to district, but a large part of
the area has suffered damage of 50 per cent
or more. In Haryana the arca affected
varies from 30 to 40 per cent. There are no
reports from other parts of the country
about the failure of the crop either due to
continuous rains or by disease cxcept in
isolated pockets in the Vidarbha and Mara-
thwada tracts in Maharashtra.

3. After the last discussion in the Housc
on this subject, officers of the Punjab Go-
vernment were invited by the Ministry of
Agriculture for discussions. They were
advised to take effective measures for eradi-
cation of the pest to protect future crops
and to prepare schemes for assisting the
farmers in this regard and to help them to
grow a pest free cotton crop next season.

4. The cotton crop is susceptible to pests
and diseases and needs plant protection
measures. As against the target of aerial
spraying of 100,000 hectares in Punjab, the
coverage during the season has been 62,148
hectares and in Haryana against the arget
of 30,000 hectares, the coverage reported is
48,066 hectares. Apart from this, the
farmers also undertook ground spraying
measures 1o protect their crop from thz
attack of pests. For increasing cotton pro-
duction mn the country there is a centrally
sponsored Intensive Cotton Idevelopment
Programme, the cost of which is shared
equally by the States and the Central Go-
vernment. The programme is in operation
on an area of 20.10 lakh ha. in the States of
Punjab, Haryana, Rajasthan, M.P., Gujarat,
Maharashtra, Kuarnataka, Tamil Nadu,
Andhra Pradesh, Orissa and U.P. Under
this programme the Central share of assis-
tance for 1983-84 available for various acti-
vities namely, preduction of breeder and
foundation seeds, production of certified
seed and subsidies on acrial spraying, ground
.prayinu!dusting, plant protection equipment
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and demonstrations is Rs. 396.65 lakhs, For

the control of pest and diseases the Central
share is Rs. 45.58 lakhs.

5. There is no Central scheme to com-
pensate the farmers for the loss of their crop
by natural calamities, A pilot Crop In-
surance Scheme is in opecration in some of
the States., However, this scheme has not
been adopted in the States of Gujarat,
Punjab and Rajasthan. The information
received from General Insurance Corpora-
tion indicates that standing cotton crop of
the value of Rs. 3.25 lakhs in six strata in
Andhra Pradesh and of Rs. 5.75 lakhs in
nine strata in Maharashtra, have beeun
covered by the pilot Crop Insurance in
Kharif 1983, Thus, in these two States the
farmers affected by failure of cotton crop
can also approach the Gencral Insurance
Corporation through the Central Coopera-
tive Banks concerned for compensation.

SHRI UTTAM RATHOD : Sir, at the
outset, I must say that the Agriculiure
Minister has treated this Calling Attention
in a very casual manner. ‘The hon. Minister,
at the outset in his statement has suid that
he has made a detailed <tatement on 18th
November, 1983, In that statement on page
No. 2062 he has said that under crop in-
surance cotton is not insured, while, in his
present statement, in the last paragraph, he
has stated that in Andhra Pradesh cotton
worth Rs. 3.25 lakhs and in Maharushtra
cotton worth Rs. 5.75 lakhs are insured, and
these people can take the benefit of the
insurance scheme. T do not know why such
off-hand statements are made. Even last
time when the Minister was making a state-
ment about Maharashtra and Punjab, he
said he has not got the report ; then you
intervencd, Sir ; and then he suid, something
may be there which is yct to come, yet to
reach us. Sir, on enquiry from Maharashtra,
I have been told that they have sent report
about failure of cotton crop to Government
of India by the 15th October 1983. Then
how is it that in your statement of I8th
November, you did not make any mention
about Maharashtra, which information was
sent earlier ? Mr. Speaker, you your-
self are a cultivator. Hon. Minister
himself is a cultivator. Cotton is the
‘cash crop’ in this country. This crop
fails due to excessive and intermittent rains.
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Schemes formulated by Centre and State
Governments have failed ; your spraying
and other programmes have failed. That is
why now there is utmost need for helping
cotton growers in every possible way. The
barest needs of the people are food, shelter
and clothing. Of the 500 mills that we have,
125 mills are under National Textile Corpo-
ration and we should sec that no mill is
closed. We should help them run properly.
I request the hon. Minister to come to the
rescue of these pcople. For heaven’s sake,
don't leave it to State Governments alone ;
don’t be a blind or dumb spectator to all
these happenings. We have scen that in
Punjab when the wheat crop had failed, we
had given them money from Rs. 300 to Rs.
500 per acre. Last time when Andhra had
cyclone, we had given them money. When-
ever there is @ drought, we also treat it as a
natural calamity. When drought can be
treated as a natural calamity, why excessive
and intermittent rains—that is the wording
used by the hon. Minister—should not be
treated as a natural calamity. This is a
welfare State and in a welfare State you
cannot always stick to the rules, which were
framed by the British Government. Ewvery-
day you will have to go on changing these
rules, because the nature of the people, the
nature of the whole prolession goes no
changing, and you will have to lace different
difficulties, different calamities, and you will
have to define it. Il the Government fails
to help them this year, I am ufraid, the
people who have so far been living on cash
crop of cotton in Maharashtra will be no-
where, and it would not be possible for them
to bring the land under cultivation next
year. In Punjub, 90% of the cotton crop
has been lost in more 70% arca. You know
better than me, Sir. In Maharashtra we
know that due to frequent floods—we had
floods—three times heavy rains—70 to 809
of the land has lost more than 90% of the
crop. Is it not a natural calamity ? What
else do youwant 7 What is the definition
of natural calamity ?

The hon. Minister must be aware that
even we have new additions in English
dictionarics—Oxford and Chambers ; after
every World War, new meanings were added
to various words. Is it not possible for this
welfare Government to add a new meaning,
and a new dimension to the natural

PAUSA 1, 1905 (SAKA)

Fallure of Cotton Crop 366
ete. (CA)

calamity.

MR. SPEAKER : That has already been
added. We have had natural calamities and
they have becn compensated. That is what
happened when the cotton and the wheat
crops were hit by hailstorm in Andhra
Pradesh. That was a natural calamity. The
State Government had helped them and the
Central Government also helped, and the
same is applicable here too.

SHRI UTTAM RATHOD : The Maha-
rashtra Government has subsidised upto 2
hectares. Why don’t the Central Govern-
ment come forward to help ? What has
happened to Rao Birendra Singh ? Heis
a cultivator ; may be a big cultivator, but
he should understand the difficulties of the
cultivators.

MR. SPEAKER : He knows very well.

SHRI UTTAM RATHOD : Who will
survive if the cultivator dies 7

MR. SPEAKER : No one.

SHRI UTTAM RATHOD : 1Is it nota

fact that this Government had purchased
wheat at Rs. 131/- per quintal from the
farmers, and then we had to import wheat to
meet the shortage, we had paid higher price
as also the transportation charges. We did
not say anything ; the Government did not
mention anything. The Government had to
do it because the pcople had to be saved. -
Here, it is more than starvation. It is star-
vation of their vocation, of the labour that
depends on agriculture and of the artisan,
who also depend on agriculture.

I would request the hon. Minister to
declare this also as a natural calamity,
otherwise it would be difficult for the elected
representatives like us to face the people
there. He must understand our difficulties
and should not think that whatever we say
is exaggerated. He is in the habit of telling
that the State Government reports are ex-
aggerated, as he once told me. That is not
a fact. We do not exaggerate. Whatever
we speak, we have to go and tell the people
what we spoke and what reply we got, and
we have to assure them that we are trying
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to protect them. He must understand our
difficulties and do the needful.

The hon. Minister was kind enough to
mention last time that the recommendation
ofthe Public Undertakings Committee that
the raw cotton and the finished cotton prices
should be linked up, had been a:cepted in
principle. When this principle could be
accepted, what is the difficulty if you accept
heavy and intermittent rains also as a natu-
ral calamity. 1 want that this principle
should be accepted today as a natural cala-
mity. When he said that the parity has been
accepted in principle, that should be imple-
mented from the next monsoon.

MR. SPEAKER : That is not a question
of acceptance, it is a fact.

SHRI UTTAM RATHOD : At the end,
I would request the hon. Minister to be
magpapimous as far as the cultivators,
especially to the cotton growers. It is not
§ cotton lobby as generally people say ; it is
a sugar lobby. You know these cotton
growers do not have enough of irrigation.
They live on rains. These rains have been
more erratic. He must realise that and he
qu;st do something for the only cash crop
that is avajlable to the most of the people
who have to depend on agriculture. 1 hope
he will accept it at this juncture. Let him
lmp!gmcm after 10 or 15 days, I don’t mind.

RAO BIRENDRA SINGH : Sir, on the
garlier occasion also I had given all the in-
formation to the House that we could
gather. Even before the matter was mens
tioped in the House and you also gave us
some directions.

MR. SPEAKER : But | am only thank-
ful to you Rao Sahch that you got the
truth. The reports first received were wrong
and then you got the things due to your
persistent efforts. 1 am happy about it.

RAO BIRENDRA SINGH : Afier that
Agriculture Ministry officers visited Punjab
and we have got our own estimates of the
damages. But cven before this matter was
mentioned by you, the Ministry had been
writing to the States to find out as to what
was the condition of the crops and to know
whether we could be of some assistance. BS
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you know it very-well that we have to work
under certain framework of rules and norms
laid down and we cannot go about asking
the States to prepare the reports about
damages.

Now, the Hon. Member mentioned that
I once expressed a view that generally the
estimates of the States about damages were
exaggerated. That does not apply here be-
cause in this case therc are no reports at all
from the States,

SHRI UTTAM RATHOD : You are
mistaken, Sir. I have enquired from the
Maharashtra Government. They say that
they had scnt a report in October and he
made the Statement on 18th of November.

RAO BIRENDRA SINGH : My infor-
mation is we have not received reports from
those States. What 1 have stated in my
Statement is what is the position according
to the Government. An if you have some
other information, 1 shall have to check
upon it. If there is something on the way,
it might have been received after my coming
to the House or even may be after a few
minutes when 1 have dealt with this Call
Attention Motion. But the information
till this morning was as compiled and given
by me to the House.

A question has been put with regard to
the definition of the natural calamity, 1
would like to say this is a definition which
is very well accepted all over. But there
seems to be some misinterpretation of the
term : and there is also probably some
lack of knowledge on the part not even of
some Hon. Members, but even on the part
of the general public. When 1 said that
there is no scheme for giving a compensa-
tion for loss to crop from natural calamities,
I wanted to say that the crop actuvally da-
maged ; the amount of loss suffered by the
farmer is not compensated. There is no such
scheme under Drought Relief Operations
and against floods or drought damages we
give certain subsidies. We help the farmer
to grow the next crop. We give money to
the States to repair the works that have
damaged like the roads, canals, buildings,
electric installations, schools buildings, even
houses. A nominal amount i given for
that and the Central Goyernment contri-
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butes only its share. The State Goyernment
makes up for the rest of the expendityre
and for that expenditure also there are laid
out norms. We cagnot go heyond that.
When Isay there is no scheme of compen-
sation, I really mean that the crop damage
suffered by a farmer is not compensated
and I think it cannot be compensated.

MR. SPEAKER : I agree with you.

RAO BIRENDRA SINGH : It is deyond
the resources of the Government of India
to compensate a farmer for his damages.

MR. SPEAKER : You arc completely
right. Compensation cannot be given
because it is beyond the capacity of any
Government to do it. It is the question of
sustenance for the pext crop or whatever
it is. You also must have heard and 1 also
know in my State when the crop was hit by
the hailstorm, only Rs. 300 was given per
acre to the farmers.

RAO BIRENDRA SINGH : That
amount was not under the Central scheme.
And that amount was given by the States.

MR. SPEAKER : Well you can coax
the States. And as a relief it is also given
by the Centre.

RAO BIRENDRA SINGH : Against
that, I understand, the Central Government
does not contribute. When the State Go-
vernment wants to compensate the farmer,
for a loss of crop from hail-storm or other
things, the Central Government does not
give contribution. It is all out of the State
revenue.

There are various schemes under which
we can help the States and through the
States to the farmers. We can help them to
take up plant protection measures; we can
give them sufficient subsidy to eragdicate
pests. For instance, because of this pest it is
not the only croy that has deen damaged.
If this pest is not eradicated, then even the
next crop will suffer and the iptensity will
be more. So, not only the cotton crop,
but even the gram crop which has ngw begn
cultivated will also suffer, The same insect

might damage the Gram crop aiso and the
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farmers may be in difficully. That is why my
Ministry Officials and experts called the
people aof Punjab and advised them to take
certain measures. We arc awaiting the
regction of the Punjab Government. We
haye even reminded them again recently,
yesterday or this morning. That is all
being done. I can only assure you whatever
we can do in this respect, after receiving
the proposals from Punjab or Haryana or
any other State for that matter, we shall
take gction immediately. There shall be no
difficulty.

He mentioned some communication from
Maharashtrg. If this is the communication
that he mentioned I will read it out which
has been received.

“With reference to your Telegram
15-157/83 etc. of 17th November,
1983, there are no complaints till
today regarding the incidence of
damage by an undiagnosed discase of
cotton in Maharashtra.”

This is the report from the Maharashtra
Government.

SHRI UTTAM RATHOD : If this
report was received, then why did not the
Minister mention that the report we have
received, but it is not in favour of the man
who has raised that issue. He did not
mention it. And since the report is favoura-
ble to him, he is quéting it now.

RAO BIRENDRA SINGH : What do
you mean ? I am not trying to mislead
on anything. You are trying to read
too much in what I have said. You
should understand what is what. I said
there are no reports of damage from Maha-
rashtra, from any other State. And this is
not a report of damages.

" SHRI UTTAM RATHOD : Sir, thisis
about the disease. Why doesn't he under-
stand 7

RAO BIRENDRA SINGH : If I waated
to hit you for that, I would have done it
earlier. I would have mentioned.it. I said
we were sincere in taking note about the

damage. And where there is no damage, we
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have not even mentioned there is no damage.
Tdidn't want to take advantage of it. [Itis
for your favour and it is for your State, Sir.

off wexdw warr +A (an7) o ATEEE
g3 wa g F & araw e sy
arfad |

T @n fag 5 & fay faar awt
&t eftare anar & AY aY £ sprar ?

Do you understand English 7 I have said

that with reference to our Telegram after
seeing this report.

MR. SPEAKER : No hard feelings.

RAO BIRENDRA SINGH : He should
understand what 1 am talking about, then
raise question.

DR. SUBRAMANIAM SWAMY
(Bombay North East) : If he understands,
he would not be in Parliament.

RAO BIRENDRA SINGH
right.

Quite

This is a telegram, which is not at all
relevant. In fact it would have gone against
the feelings of the Hon. Member and the
farmer if my Ministry had mentioned that
there was no damage, this and that. We
want to takec notice of any damage and we
want to hclp the farmers and the States.
Therefore, you should be the last person to
take exception to my not bringing this
Telegram to the notice earlier because it
did not need any notice. *“‘Howcver, the
matter is being investigated, and you will be
informed if there is any damage.”

Now, what does it mean ? It means that
there is still no damage. It means there is

no report. They are not reporting any
damage on account of any discase to the

cotton crop.

SHRI CHITTA BASU (Barasat) : There
is damage ; but therc is no report.

RAO BIRENDRA SINGH : There is no
damage ; there is no report.

SHRI UTTAM RATHOD : [t is under

DECEMBER 22,1983

Fallure of Cotton Crop 372
etc. (CA)

the Minister’s consideration. The language
is the same.

RAO BIRENDRA SINGH : No report
of damage from the States. .

Another question the hon. Member raised
was about parity in prices. We have changed
the terms of reference of the Agricultural
Prices Commission. We have amended
them immediately after this Government
took over, in 1980, It was with a view
to giving remunerative prices to farmers for
their produce that we have said that parity
between the prices of commodities produced
by the farmer, and the prices of commodi-
ties used by him, including inputs, will be
taken into account, while recommending the
prices to be paid to farmers. That is a
principle accepted and adopted by the Go-
vernment for the first time in 1980. The
Member should be happy about it.

But 1 have always maintained that we
have not yet been ablc to bring about a
perfect parity, because there are difficulties.
It isnot possible to bring parity in prices of
everything. There is such a large number
of commodities on the one side ; and on the
other, in respect of a group of commadities,
the price is fluctuating. Somctimes, they
shoot up suddenly. Eventhe farmers some-
times sell at high prices. At times, prices go
down. There is a slump in prices on account
of market forces.

I have already said and assured you that
wc have done what we can ; we are doing
what we can and we hope the Punjab Go-
vernment will be alive to the danger of these
pests sprcading further ; and they will pre-
pare facts and schemes to eradicate this very
destructive pest. As soon as they come up
with proposals and schemes, I am prepared
to give assistance of my Ministry, officers,
experts and scientists to the Punjab Govern-
ment—if they want it—as to how to do this,
what funds they need, how they should go
about itetc. We shall render them all this
assistance in this regard.

MR. SPEAKER : Also goad them to
look after the relief work also, as before, so
hat they can get proper assistance.

RAO BIRENDRA SINGH : We are
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pursuing the matter., We have not given it

up.

DR. SUBRAMANIAM SWAMY : He
is the Punjib Government. How can he
hope that Punjab Government will do it ?
Punjab is under President’s rule.

sitaet fan Gt (FrsgarsT) : seaw
agiza, & agrar sEd g F o ga )
dxala §1 AT T UFAT FT T IAETA
T at gmI @1 & fag o 78f g 1 7R
gz @1 faga 3 fs ga feoral & fau g
g A1 § 1 59 gH AI3% gAML F197-
T|A F ANIRAFUT &, a1 gL "4 FAg
gard &fudy a1 3o faq smar &) AfeT
¥ fwdl aged dafadt & faa wa gy
ST 8, A1 GATA G4 I AL § I 391
gl srar § 1 ag (et e aidf ar g @2z &0
AT AG] &, 7Z T I G ABAH § 1 31X
femaT a1 grafa =& g, ar garu 2w
&Y ST AT 7

FIHE & for o9 w27 @, arad g w2
T HY:

““There is no Central scheme to com-
pensate the farmers for the loss of
their crop by naturul calumities., A
pilot Crop Insurance Scheme is in
operation in some of the States™.

7g wTa¥k wdelqz H &Y famr g § sgAr
argdY g fr A7eT &1 T & K1 qE@ATE
=Yg T A8 2 ) AR FPrAAT AV I )
O9ITH & Q1 H o199 FEIE ¢

“The information received from
General Insurance Corporation indi-
cates that standing cotton crop of the
value of Rs. 3.25 lakhs in six strata
in Andhra Pradesh and of Rs. 5.25
lakhs in nine strata in Maharashtra,
have been covered by the pilot Crop
Insurance in Kharif 1983.”

atax qra 2fefezsm a1 g M garR
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Ater q3W H FUS A FT A AAr g |

AT wa § -

“...in these two States the farmers
affected by failure of cotton crop can
also approach the General Insurance
Corporation through the Central
Cooperative Banks concerned, for
compensation.”

W AR W K @ Sraar Tigar g o
FIHT 6% 41T ¥ 9193 & IegiA Q1 geada
fear g afdT saTmaT wwd Qv aETg
& S & qar A g fFy ¥ ¥ geillm
FU TFA § ? gafT A7 aqd g §
A & fae uF qWAqE w19 HAlE
Y ATT FATIY AT g F fag wg geaidy
FITTIRAT FT EGITAT WY FT 577 T0fFY 1

AITFT FT FT2A FTIGUT & ag frari
F1 F1ew I9S FI@ § AT @ F oA
ag & fw oo avw a1 feart Y #19 & fag
F1E I T g AR AN IF S FreT
FIXTRAT AT gfvear B, ag fearai & aga
GIEY &Y H1ZA TS FLAT & | IAFY ATAT AGA
FH 21 AGY THo o Hlo T TIGFH! 9o
FLA1E AT ATTRT AT FAIRT SAGFT qIEHT
F@ErN agt arfe fearl &1 @ agaman
T A% | FET A ¥ @odlouTo F FIXT
FgT T AT § FTET 9T FLITA GFAY
avlt fraral &1 g9 @ faa admn) s
HreA qar< grat & e feafqr fasa & sy
oI U EATE 99 9T FIS A& ag
AT FTA H TV HIee Gt g A1 SuF a9g
{1 Y wgAT g1 AT § AR Sww aga
g AT FEHH a9 & ITT 9T 1 3w
I & qrdy a1 gafaae

A9 GAEH F AR H Y FET {1 g
& arg g AR feallw &Y & gy oy
wifge afwT $o qea@ee fedis & aa
ot AToET A i1 gard wiedrzgear
q qagy A HAN WY T ITAA GGAT |
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Fai ey s @t aga w0 faadt &)
#3 wigw fafreex it smafr fafredt #t
Wt &Y 7g 2% AT ¥ fag wgr Fad fs
80 faarsi 3T G TR AT AF-ATT IR
feqrat &t arw faer @&ar 1 wEa dar
FO 1 frara §, 3% fag aawt §9
TS QT TS0 | WY FEIH FRA-
WT GFT F fAag & say wiw FENE )
g& aaT & fag snaw qng faar @@ fag
& srawt geaE [ E

A @itw fag : srerw wEEAw, /A
Gz &1 41, AfFa gradar agT ¥ A W
aga & gEl #1 321 far § 1 wew FI AR
qTIF enfe & wras I3rg § | § F& anaar
fis srg wEY fe T <o w1 qwdle @
stara faar s |

St % ez &1 gara &, F gy & 9gT
fafraa g #4ifF o7 as fegia T T
FeETd FY ard A faar feas @ F0T
GTHIT ZFFT gH1aa 37 F fag qaifai
agl o, Jar 43 qger g1 w7 § AR W
SATET JHATA & a%ar g qvr qg Fer
SH H 949 791 | F0F F TH6A F fager
gaT § 1R Y ag AT F A7’ W 74T |
ofz IaF! JAF AL AT & TScFA
T graare @) fean ag1, «1g qATLAN 9,
& aga FArT g awar § | fRarl &1
Tad a1 § gugEr g2ar | frarg g A
&Y g1 &) I9E § TAHT AIH F THLST
T A & ) gt ¥ srawr gar & & B a7l
€u ¥ aga w47 &, Fifs agh 9 A
781 §, safag IPAR TRt awd e
FT &1 AT & 1 78T FE Far gy oA A<
JF & T IETY gE g oy § 1 P awar
2 fr gat oAl & oY ag o 1 gafee gw
gz aredy § e doma s gfamom § gt
7g FILT TGN & FTH! THATT HT AT §,
e FET T @AT T FT | FHA g A
i A gEdr g A dAY 17wk fag
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& dorra & arfped A geatew fear g
& g e A d F F &9 F90C |
#t x fesfror fga soor age ¥ 917 | Prad
& 7 &1 | ag arver dtw fram #1 &, IasT
e TATA A darT # & wHar §
et wae & fag et extw garg fw Aar
ats fraral @Y & sk o) ghaw 99 &,
Igd azx ¥ fram S gau @ig ) fag
gY Ao & Jer Farar o awar g T FER
FTHY A 31 AHAT § | g fag wrew G
A 2 F g da N of & e
¥ oorez dgwa & fan &X A & gl
@, afs #1 aww w3 I ) sfEa
afz ara =g f dong aF & agw Py
HATAT, HITA ALFIL, FIH F3, al 93 48
HIW T A

AT TR agd QUiHEnNd § gt ®I1%
Arzr @ am g rag ¥ w1 A T
g § 1 A UST—AFAG HT qIY TXA
— 3 T FFWIA THIH F wiaT F1 o FaT
frargam 1 da A wefiz § wgr g
325 TR TIAT FTWILH THIA T AR
NAW & H7IL AT AT g | TOFT AAHT a8
2 6 areex W & ag &t Mg R

% AT wae 59 & fefgaa

Ty #ix fag - 59 & fefezaza ¥ adl,
afisT o @ar &7 a1 Taar & s gar
¢ | Za%T Aawa @ fr fram fea=wen adf
I ® &) T AT 19 A1 AT R qEe
a#f T@ar &1 ¥ aarar  f5 g &
R fFa § 399w F A7 ag TGN
agl & HY ST TUAT qreqg AE & @18,
fad 5 @ 75 gwTT TIAT wew gar 2
Ty Wt wie Sregfan swa &1 5w A
e § A9 . e qeET gred gam @,
v Fawy § % fsara gawr waar g
ST ATEY § | g N qwg g aw §
fr—uF, Ter gee el Al & W@
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g2, rasar ¢ fr feora a8 aomar g
fir frafae Nfaga fear smg 1 & @%ar g,
AT T F F1E JFAIT &1 1 a8 Gar fmorar
¥ & ST AT g A1 ¥ FIT WATR )
T THAM gV AT g, A M AT F1TT Z )
EEH FIE SAIT A Fy qrqd & & | /IA-
Mg gzeara sy srawrdr I g, g Fa 2
A

it Tafeg miaa (rqaT) © qeer S,
AANG FA N A F0E § ST A2 7 N
afe gt &, 9% graeg # fada €9 & 441
¥ exfy w1 fravor foar &1 3@ gdta ar
& areaa & sqra & femal ®1 agr gFaE
gaT &1 3w wr it fwera &, ag aTr QI
BEAA F1 R AT T AFAIT G718 F Afg
O FAe § ArErgAr, a1 TTR A DA
g1t 8, 3% wregw Agus gfaaard, o1
TEY wEd Aoz g1 wdy g, A frara F aiw
¥ avarsaa # fan swadi w@ard 1 ag
FETH BT FAT &1 FFAT A1 HF 493
afegiT %1 fAggq & a%q0, T §F AT
9% arAy Fifega ey §

&9 gau 4 § 2z fragT swar aigmr fe
a1y gy ot A o haEd fag §, 9%
FIHT GATT & A-IT | A1@ 2T F H4:qT
gatt fogwra &1 aea 41 |feT FaT 60
g gFeaT A ¥ &) fogwra frar war
T A AT F UF F-Ergz AnSASa &0
% srvar srgar g fw ag St e s
qT, IEHT QU T FLA FT F4T 7 § A
ag 1 FAY AEY &1 AFT & | KEHT HTL0 /G
§ arearc aet it @, ag faar g afsda &
aawar g fr ofaa &3 § fagag #1¢ 99-
gaa wror Y &1 afz sfawrdr g @ra-
arHY Iaq, a ag &fa 7 §idy | FTw A w7
Y F7 T Y TH @ 1L TH € a7 g
< 7T edved & garfaw @ Al alar g, &
ATHHT qT 9T IIH LT 427 AT AR 7
gar it §1ag aroa @wi fwar g fr

PAUSA 1, 1908 (SAKA4)
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A1 Y WeT TQT 41, I§ AT F AT
19 foswa adf &7 & F @n fag
I Ve Tadfiz X guik agt &, ¥x
& afgwrdt § | ¥ex ¥ 9 Afasrd §, sTET
F19 AEIAE 7 § A GIATEAY IJTHT
IR & 1 afe I Ia® QU A8 @ §, av
FFAegedt Ay IAFr gf @ | gaw fag
arfagfa #t7 F3ar o gawr afagfa s
& fae argy 1€ = ar QeEr |9 g
F4if% 7z s ggeit a1 oA a€ § fw
50 afaud & sarar v sz g& &1 AR
¥a ard it eFR frar @ fw 50 sfama
SAIET GAT JATCT Z B § A 7T 50
afawa @ saRT Haq 5z g gy g, Ay
wfas w1z & aga ng feardl #1 F39-
{7 I | fFara frw aig & oaw fralg
Y, TH AT F1 AR g7 Tifgw

F19A FaT gara AT gfeaom & e
Hod frar @ fs doarra § ag «wsm 91 &k
TI9T JFAIT gt A1 gfaron § gaar svg
a7 ST ZF9T JFET gAT &1 ¥ gg q@wAr
Tigdl § & useaw § Wit FI9 N wwe
dar gidl & afFa IaF ai F gy 9
gaTeT 78T fgar | vroeqw § WY w9 &
J a1 fraTAY &Y aga ad) afy g€ g aix
TmrA fao § £9 qa1 @ @ @wr g0
19X FHY F2T § S fagr § fF TroreaT
F AL FAMH A GIATL A G yrat &
garaa § fadl 9@ ¥ o0 A & 1 sk
e fafaee< grga ¥ oY @'+ awT ¥ goar
¥ warg faar §, o9 aamr wSgar gl
IR FQG ¢

Statement showing State-wise production

figures during 1980-81, 1981-82 and 1982-83

TEH GTE F aeax Hraw forar § e
1982-83 7 11 1@ 50 g9 ¥vw &=y
gq, gfeamon ¥ 6 &re 50 g} Iew WA
¥ daT gu oI Wt ¥ 5 wv@w 50 g
e Q21 gUITE a0F ¥ sy R
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TIHTT & aga a§ fged A ag waw I
W § aitT @r| at 9x o fafaa swis
ofi §, arseard Favd & s1gi arAy fawan
§ sl gt qrt & fard & @ @9 §,
agl T 4 FEA aga Afa® ArAT F K
i & 1 qufag & gg fA3ea s@r Mg
fig 3= ) =l &1 & A Y afes X Wi
a¥ ¥ faa-foa great & w99 1 waT
g 1Y 3, a8t 9T femrAl 1 SaT A
FHaTT gAT &, IaFT o faawor 4T Fifgg
o1 HIT 37 A F1 A 72T FIET AfEY |

o fag aga ag™ 1976 ¥ &rqd Aw-
T FHIWA 77 THIEeA< fgsAT 911 IW
SHaT ¥ g g3 feqiE &Y 97 fe wigh 9%
WY 17 wieATEaT g F3, g1 T Hie-
wresre afusw wrar ¥ ogw gor @) 99d
Frerr sfas 931 g1 T FwrEar gril ) ag
SAYA ¥ 319H) 9gA & A 9r fa"gF
TR ¥ AT AFATHT F) {rEA1A0fgY 4r)

I am reading from part X of the Report :

“The new cropping patterns and the
Juxuriant growth of plants, induced
by the use of fertilisers and irrigation
have created tremendous pest and
disease problems. The control of
pests enables a crop to yield its

[ maximum within the limitations of
its environment. The absence of
such a control, the degree of damage
inflicted on the crop determines the
quantum of its yield, which may vary
from poor harvest to none at all.
Because chemicals have proved most
effective against pests, they have
received by far the greatest atten-
tion.”

e foard # qz wgr mar @ 5 ag s
gt & e e gaw ), ag N R awary
faegw §f dar A & forw aw@ § g @}
got @Al ¥ faemar & wora 42 4 gE @
g & w2Y & <0 9xde g€, AT g
. % frgr ¥ gfeq, g emaw samq fiw

DECEMBER 22, 1983

A R
WO e gl | wlewreoe & aX Hew
fiid % g fs cay afas a@ w1 awfaf
&gr giit | uF Fie Aar dar @ wrar g 9O
& q& waw #1 &Y @ wrar g )

TF AATAT AT wEAT S F Sy
Fgugar Aifgt 1 f& Qe Taddizy JT
agl FIAT A1 gw awr 31 F frdma &
fFammd qraggar & g wfe &, 3ma
A9+ wied &1 gAATT #41 A ¥ ? A9-
1 a1 9Ed § | 9 R AFAHSE ®1 A
agt & fearaa I 3 gawT WA K 1 A9
feam 1 fga 3 &, s frani & §s
& 1 ag faramaY & srfusd o fgal & fag
feziad Afeq 1 s 3 %1 arET qg
Fdr § av agt 97 wfFarie §, g7 a9 I
agi 9 § | AT ssge S F1 agafa ¥
& AT I AIATHATT F AHd g, ATTHY A
q7 gu faerT #T awa § | gufag smo)
o arad & 7€ & IAFT A1y AT RAG)
TilEeTL FHIGT T 98 &1 gl § F &Ee
agwliz &1 QAT & ) ATAHT HITA, FW0A
A7 TG a0 & o sfaFiT wAr
zafae € ¢ agadz g qw afz
feqte 7l Xy & @ ared 9wy faiE
aimA &1 afusc § ) T FE Frarai
Aarerie afy DA g @Y I afa v qfa
fiay sraT e § 1 IaF fAq AT IARY
oy FifedFg A AP quAw T AFF §,
faare sy asa §)

AT AETH oY, ANAT FHAIAT T TF
dag # ot feald §, s d suv gww faan
FiX¥g@ary & 4w 49.1.5 IFT H@T
HTEAT § —

Chemicals are able to save a crop from
pest attack only when applied in time.

Faw & aft FATIT g GFar § Iq
gug q% fegr sig ) gafag sfwT ?rug-
ot g1 §—
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“The chance of damage caused by
possible epidemics can be definitely
minimised. The network of the
surveillance organisation should be
as widespread as possible and cover
important crop areas of the country®
with appropriate liaison between the
States and the Centre. The training
of personnel and methods to be
followed should receive careful con-
sideration.”

gafag aradg A4 oY, wHmT &6
faid & wirag snmm & o§ ¢ s
ATYHT AT RIH F1 oRw AR fIw
M AR F Arawi @AV ST FREra
¥ gfy sawr 1€ e gt @
AP T A9 AT FEET |

aw aar g fr fraral & o agi afa
g§ 8, 3% farq ga+ gamaar faa adar,
g+ exfagia grader 1 gawr adar fawr-
AAT ATH GIT A |

g Aex fag: AraAlg ww @iga,
TMiFeI a1 gaode ¢ 1 dar fF arataw
FFIA G 04T, AT WAET FT O FH
AT wIA1, gAE A, FredEAwT
AT, LT HT AT FAT, AT FEAT
%1 gz g w9 giFea< fafast & svae
qAE N

FTAFT AT A 9T & fF Trsrear wv
o aE FATAT ? FAT F gIAT wrgd F A
agi &1 WY IaT IqT § | WgT THA AT §,
agi &1 &% aar fear qr ) USegT @@
EIT RA2eR ¥ & HA &7 QAT 94T

14.00 hrs.

R gaegrT T e gart g A
Wt & fiw Ppaar I=giA 2T gt fear §
sy @ & foQ 10 gAIT BFTF & v
W7 21 Q@1 9T § | &7 Ig TTAT ghw
free grar §, <@ AL A qAg Y A

PAUSA 1,1903(SAKA)  Fallure of Cotton Crop
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L -}
wa g ew | ofaw ot & Tag
arg 37 ¢ W §FeX wafgdl & wrdr
TEH 50-50 TXHE AT Fzx X @T w7
g1 AreFE W & fag 15 &g o Y
qafadt frard § 1 wH ft 5¢-50 T
W R o e maddic &1 v § 1
aR ¥ gfdza ¥ fag 25 <ied, swe
tfrradize & fag srad *f qufed & andfr
2 @ awEr AR A N Ak
at ¥, dnfETT d At H I arq AF @
ST & @ A # fee sgm e
THFT FIAST IIET SAIAT W TIARE &
s fviT &1 wigw A AT aeer
feg sraTc av ag g faar fie sidege@
ANETG AT@ AT BT &1 AT TG
1€ ZredE g AE gaT § Y WTE AwTY
e feedt T da F sratEedt a@t = wO
T awaY | fFa 991 FiTegeQ FTdeT
gae W@ &1 9 WA g, AWET wuw
forar garr &, wafadt 3 § o% srx z1de
qT 7€) g & F4T A gem, g Wt qer
orar § 1 & ardy ard grv §

galrara & sar T «gar§ 5 ww
qTT 9T FAATT §AT § ag A1fcw surar @y
¥t aorg ¥ gaT & | al AT e w1 FaAe
9T §Y AT HIT TEA 5 AIC W WAV
gear §, ¥few o F diw-drw § arfewr
gt g€ fin gar gadt W

WEqW WEIAA : ATS AT T AT gar
g

T d@tex fag: aw 3w w8 @ §,
F0ifE ag g ®F1eT NATF, AWM |1
AGRATE | A FHAF ¥ 5 N ¢
wifew N arft & FfeT gaw & @g
wert ot gfesss Y § fF W
oTe T &Y q1aT | TH adE ¥ dong &%
giarom & sreaT gat |

* o g ST § vy g
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a1 g e 9w 39 |
T Wit fag : oo T
SHRI CHANDRAJIT YADAY (Azam-
garh) : I think, the statement is very very

unsatisfactory. I also charge that the
Ministry is guilty of concealment. This is the

second statement that the Minister has madec.

In the first statement he said that the damage
caused was to the cxtent of 15to 25 per
cent. Sir, since you had the direct inform.-
tion, therefore, you said that that wasa
totally wrong picture and you directed the
Minister to send a team on the spot to find
out the real situation, Now he says in the
second statement that in Punjab they
suffered more than 50%; loss. What do you
mean by ‘more’ 7 According to my infor-
mation in certain areas the Jossis to the
extent of 70 per cent and in certain others
total damage has been caused.

MR. SPEAKER : That is right. 1 can
give you the exact figures. In one district
the damage was 75 to 80 per cent in about
90 per cent of the area.,

SHR1 CHANDRAIJIT YADAY : They
are guilty of concealment because they are
totally unsympathetic towards the farmers.
1 hope, Rao Sahib will not get angry. [am
not making any personal charge on him.
But the Ministry’s total approach is unsym-
pathetic towards the farmers. I am sorry
to say that he is making a statement like a
helpless Minister. He says : “What can |
do ; it is for the State Governments ?** If
you cannact do anything, then what for you
are here as Agriculture Minister ? In that
case, you just wind up the Agricultuce
Ministry. Even the work of coordination
is not being donc properly. There is no
proper policy, no guidelines to the States.
He has expressed a pious wish that they
have advised the State Governments to take
certain  measures, bring pesticides,
bring certain plants  which  have
enough resistance to fiuce this American

Ball worm and now it is for the State
Governments to act on it. Does he know

that by the end of this century our need will
be of 105 lakh bales. Today we are produ-
cing about 80 lakh bales. If the situation
remains the same that if this kind of worm
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attacks the crop, financially the farmers
will stand nowhere, then how are they going
to produce more cotton in this country
which we will need ? This is national
demand and need that by the end of century
the country needs 15to 16 per cent more
production. But if this situation remains,
then my fear is, cotton production instead of
increasing may decrease. If the State
Governments are not fully conscious of their
national duty and national demand, is it
not the duty of the Central Government to
sit with them, have a proper planning, work
out a proper scheme and accordingly they
should act ? The Minister says that they
have no compensation plan and if the State
Governments do something, they do not
know : it is their duty that they are doing.
You have said, Sir, that when there isa
hailstorm, certain State Governments give
Rs. 300 per acrc as help to the farmers so
that they can do their cultivation in future.
The Central Government should have sided
with them and said that this policy should be
a national policy. If the State Governments
are willing to do that, the Central Govern-
ment’s share will be that much. Why not
this policy is being finalised at the Centre ?
Why not the Minister take initiative ? The
Central Government must act as a leader
and not as an adviser. When 70 per cent
of the population depends on agriculture
and the entire base of our national economy
is on agriculture, then this kimd of approach
that it is for the State Governments to do
it and that the Centre will not come in the
picture when the States take some mit:alwc.
is not a correct approach.

My information is that this year this
misery of the cotton growing farmers of
Punjab and Haryana was because there was
a peculiar kind of American ball worm
attack. The pesticides did not have enough
resistance. Even the spraying that was
done, did not have cnough chemical strength
to face this attack. Are you doing any
arrangement for the luture 7 Are you going
to give them stronger spraying inputs so
that in future they can get rid of this
disease ? You arc giving the information
that this worm is everywhere—attached to
the wall, main tree, parks and soil. If that
is the position, what are you doing ? You
are saying : “Let Punjab and Haryana
Governments import  or make arrange-
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ments,” If they are able to make arrange-
ments, then what for you are here ?

Another charge that I am making is that
this is also a very wrong picture which has

been given. It is not that against 1,62,000
hectares spraying has been done. Punjab has
fixed a target of 2,50,000 hectares for spray-
ing. As against that they have done spray-
ing only in respect of 62,000 hectares. This
comes to only 25 per cent of the entire
target which was fixed for Punjab.

RAO BIRENDRA SINGH : You are
confusing hectares with acres. Itis 250000
acres.

SHRI CHANDRAIJIT YADAY : What I
am saying is, your target has been achieved
only to the extent of 25 per cent. Please
take note of that important point. In
Haryana as against 80,000 spray'ng has been
done only in respect of 53,000. That comes
to about 60 per cent. Who is responsible
for this ? Is this Government not responsi-
ble for this ? And who is going to suffer ? It
is the farmers who are going to suffer
because of the laxity on the part of the
Haryana Government and Punjab Govern-
ment.

Another thing is that the detection of the
disease was so much delayed that by the
time the major steps were taken, the crop
was badly damaged. Not only that. The
diagnosis was also faulty. Mr. Minister,
will you please tell us what diagnosis has
been done, whether you have asked any
research institute or organisation or whether
you have sought the help of any other
organisation that at the proper time the
diagnosis should be done and proper spray-
ing facilities should be provided ? This has
not been done and I do not think that the
Government has any desire at the moment
to take certain steps in this direction.

Another thing is, he said that those State
Governments which want to compensate
are free to do that. It means the Central
Government has no responsibility and
about those States which do not want to
" compensate, it will not be the concern of
the Government of India.

Another thing, which is a very sorrowful
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affair, is that the Minister says in this House
several times that demands have been made
stating that ‘we are still the victims of natu-
ral calamity.’ Natural calamity unfortunately
does the biggest harm to the agriculturists,
to the farmers. Is it not the responsibility
of the Government, really speaking, to step
in at a proper time to help them 7?7 Iam
asking : Will the Government not give this
assurance that whatever the area, wherever
the damage is done, the Government will
immediately provide cheaper credit facilities,
not at the normal rates, but at cheaper
rates, to the farmers and the Government
will soon go to those areas asthey go to
the cyclone-affected areas, set up their
camps, control rooms, and help the farmers
in building their houses, in providing certain
financial help ? Whatever area is affected,
whether by pesticides or by ballwarms or
by hailstorm or by anything at that
time the Government should go to-
those areas and try to help the farmers,
identify their needs, identify immediately
the possible steps which have to be taken
so that the farmers can be helped.

He says the crop insurance scheme isa
failure. After 35 years of our Independence,
and this demand has been made from the
very beginning, it isa sad affair that in
States like Muharashtra only 9 blocks have
been taken up and Rs. 3.5 lakhs have come
from the crop insurance. This is the infor-
matjon. If I add both, it is less than Rs. 10
lakhs that has come from the whole country.
This is the information, ifI am right. It
means it is not popular with the farmers,
the farmers are not coming forward. What
has the Government done ? We know in
this country many things are not popular
with the farmers. The use of fertilizers was
not popular with the farmers ; they were
not going to the bank and taking credit
from the banks was not popular with the
farmers ; the life insurance was not popular
with the common people in this country.

But did the Government not do this ?
They used their entire machinery. They
made them understand the benefit of those
schemes and the farmers started adopting
these. I want to know why this kind of
approach has not been adopted by the
Goverament of India ? "They should in a
big way lauoch a national campaign, ask
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their State Governments, their Block Offi-
cers, their District Officers, even the whole
organisation to go to the farmers. But they
must assure them that while their crops will
be ensured, they will be really benefitted and
necessary steps will be taken. What is the
fear 7 The farmer learns everything from
his own expericnce. When there is so much
bureaucratisation, so much harassment, the
farmer feels more hesitant when he goes in
for a new scheme. 1 therefore, demand
that the Government must formulate natio-
nal policy of the crop insurance. The
Government must formulate a policy—
wherever so much damage is done—337; at
least, Government will make special schemes
to help the farmers so that the future crops
of the country may not be further damaged
and the farmers should be in a position
really to sow his crop and also take neces-
sary steps for future cultivation.

If you see the statement of the Minister,
the total statement lacks full information.
His team went to these two States—Panjab
and Haryvana. He has said that the team
went, advised and came back and reported
to the Minister. I would like to know—
have they advised you to take certain effec-
tive steps ? This new disease which has come,
which has done damage in Panjab and
Haryana, God forbid, may not spread to
other cotton praducing areas of the country.
To-day, the damage is less if you see the
total production of the country. To-morrow
it can be enormous if the disease spreads to
the other States of the country. What steps
are being taken to prevent it 7 You have
to see that this disease does not travel to
other areas.

Shri Ram Singh Yadav has quoted from
the Report. He says even the use of fertili-
zers has got certain elements which is res-
ponsible for this kind of disecasc. If this is
the finding, what steps are being taken so
that the fertilizers are free from this kind of
element so that they may not contribute to
the disease ?

Another thing which 1 am demanding is
that the Government of Tndia must change
its attitude towards the farmers to say that
they cannot compensate 1009 for the
damage done to the crops. Nobody in this

country is demanding that you should com-
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pensate 100%. But to-day this is a very
basic fundamental right of any citizen in
this country—if the damage is done on such
a large scale, then he must have the right
from the State for his livelihood—at least
substantial help so that he may not be totally
uprooted. Every citizen is free to live on
his own living. But there are countries
which are giving unemployment allowance.
Who does not know that there are so many
countries like America giving unemployment
allowance of Rs. 2800/- per month. Italy,
France and U.K. give from Rs. 1500/- to Rs.
1800/- per month. We have not been able
to do so in our country.

1 am pointing out to the fact that it is to-
day the responsibility of the State that they
should look to the miseries and they should
take steps to remove the miseries of the citi-
zens and farmer is one which really needs
the most because it has been the most neg-
lected sector of our country. When [ am
talking of the cotton growing farmers this
applies to all the farmers-——either they grow
wheat or paddy or sugar cane or anything. .
Therefore, the Minister will kindly decide
for a proper national policy and should take
initiative that these are the schemes with
which the Central Government has-come out
and the State Governments must apply
them. He says, if the State Government is
not functioning, what can T do ?

Do you not remember, when your own
State Governments were not procuting wheat
cven the Prime Minister had to go to Chan-
digarh ? She told them that they must pro-
cure. You cannot be a helpless Minister.
But he is telling that the State Governments
are not doing this. 1 am only sending dire-
ctions and they are not doing according to
my directions. This is not the proper
attitude.

Sentiments have been expressed here. It
is not a question of prestige. Had you not
pointed out, I am sure the team would not
have gone. Had the tcam not gone Iam
sure in the record of the Lok Sabha the
damage would have been only 159 and 25%.
Once it comes from the mouth of the Minis-
ter, nobody can help the farmers. There is
a tendency always in the Government offici-
als—at the grass roots to minimise the loss
of the farmers. The farmers have been
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really weeping. Their biggest harassment
is—whatever the damage is caused, the local
machinery always minimises the loss so that
they may not be entitled for c:rtain conces-
sions. This is the situation. When the Mini-
ster makes a Statement, I would like to
know, will you take some action, at least
against the officers who were guilty of
supplying the wrong report to this House ?
I know the Minister will say, at that time
we had only this information because the
estimate was being made. And now the
latest estimate has come, therefore, I have
come with this second statement. You can
always find ways and means to escape the
things. But the question is, if this kind of
shelter is given to the officials also then in
the ultimate analysis it harms the interests of
the farmers.

In conclusion my request to the Minister
is that he must call a meeting of the Chief
Ministers of the State:. [ know that many
Agriculture Ministers may not be able to
take the decisions. If neccassary, let the
Prime Minister also sit with the Chief Mini-
sters of the States and formulate a proper
policy for helping the farmers of this country
and in getting a proper price. He was say-
ing that farmers have to spray for five times,
even upto eight times. If they have done
upto eight times, 50%; or niorc crop by then
is gone. The cost has pone much higher
after having donc spray eight times. After
having lost more than 509 of their crop
what will be their financial condition 7
Their financial burden will break them
totally. Are you going to give at leastin
these areas more substantial subsidy or
higher price, keeping in view that their cost
has also gone—higher cost on account of
eight times spraying and also their produc-
tion has been damaged more than 50%.
These are the things which I think Minister
will take into consideration,

YA WP . T §IgA, AT AT
T Az AT A R A, N aweew agh
BAg

Ty di g gFgI FI AT

SHRI KRISHNA CHANDRA HALDER
(Durgapur) : Since another Minister Shri
Krishna is here, may I....

Please sit down.

HEqE AHNIA : gAY S AR A1 G
&, 9g gAY sa1aT 39 13 W &, & W\ %}
gHarg?

17 "1Ega, ¥ ad Nfea F arar Srgan
a1, A9 aga frar, AT g7 9T e
FIATE, ALAT AAAT TE¥ I 74T g4 |

grar A wgr f gfaer Y g,
395 g fagard sgmar faud e
WSl 91 | @ dortg § @wwr ar g Ag,
TAFT HT AT &, AT FHF) 3G |

zaz, § e 17 ardva &1 g war 4,
Iq gASH § J@HT 37T g FHarAl Srgraan
2 faegewr g0 sue  gwTEw w1z @Y
galR gad wgm At w &) Fedr-fady &1
TF UFT F a1 fHar ot 7€t fawar &1

This is my pcrsonal knowledge. I have
visited and seen them weeping. They have
come to me. As a representative of the con-
stituency, I also represent them. I represent
not only as Speaker of the House but also
representative of lthe people.

¥ anamt aqrAr wigarg fo snad g@
g snaT AR IR § fif are S X <=r
TRIGH 31T F I 737 FLA | 3T ITAN
#EZ Al ®Y SQay, oY e ww favpa Ay
FJAAT) HTE AW AT wW fRAT war g
FIEIT T AT /= ana frq E, arfwawmEr
are fear @) afeq sufead, gy sk
FHRUT F IR A w7 gAY T g §)
AT AZY I, @ HIHAT GAAT GIIT | AT
FAT FT FIAG | FHE 3o A9 § e P
#fag & m 7 @11 $xzd 3t MaErsw
FE A1 99 §ANE g &, AW e wrrav
2 fearm ¥=ra w3t wgar? dwwe
FAfad) fradT & aq &7 a1d 9@ &1 gasy
st grerd Fq 5 ar Sts Y arag

FT qv A A Fyar Y, @ Iaw
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g ¥ fAg Ia9Y e FT FATE & ST
21 smy s AEF wear &, at FEgaad
a9 wan Qfwg )

SHRI CHANDRAJIT YADAV : One
thing more, Sir. This Punjab really accounts
for 50 per cent of the total production in
North India. 1f Punjab is affected, you can
imagine other parts of the country.

srsam wEea ;. g wefefesw faa g
fe2@T@ 9] T UFE § 75 GLde A
IO gauTA gy war g1 & fEdegr A |
T @I E | 31T 29F7 3G |

o Tadg qarT awt: g gg o &g
Aferg P Forr 1T & wrera Fedte 41 8, 9+8
&fea wvar arfgu |

weqey AgEd : &9 9z 61 ¥g faarg
fe fogs aaq foid & & 99 fasar
Afgg 1 #¥ ga% fa graFa & fw zqan
FHATT g ¢ A1 FG [ F1% FFarT a@
gATR

st see fag (afegie) : s Ay
wgred & agi Frar, @1 A% F17 a@m ?

AT WEIIT : O3 9§ ang AV |

RAO BIRENDRA SINGH : Mr
Chandrajit Yaday pleaded for the cause of
farmers and made scveral suggestions. But
the way he was trying to pick out holes in
the statement of the Government and the
policies of the Government, it appears that
he lost sight completely of what I have stat-
ed earlier and also he has lost sight of the
Constitutional provisions that “‘agriculture™
is a State subject. The Central Government
cannot move into the area to take up the
duties of the Agriculture Department of a
State. He said that the Central Government
should take initiative. This is exactly what
the Central Government has been doing. 1
mentioned so many Centrally-sponsored
schemes. They were framed at the initiative
of the Central Government. Otherwise, they
would not have been called the Centrally-
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sponsored schemes. We are taking all initia-

tives. This is what is being done. The way

he was arguing, I presumed, he was more a

lawyer than a farmer.

SHRI CHANDRAIJIT YADAV: I am
both.

RAO BIRENDRA SINGH : Well, I do
not know. But this is not acase for argu-
ment as a lawyer. We all feel the same—
about the difficulties of the farmers.

I have given information is far as it could
be collected and was available to me. Now,
he himself said this. He put words into my
mouth—the carlier information was this and
the later information is this. What else can
be done ? We had to get information from
the States. We don’t have any Patwaris.
The survey is done by the Patwaris at the
village level. Then, it is collected by the
Kanungo, circle, Tehsildar—all block-wise.
Then, it is compiled ard then the State
Government furnishes.

I cannot make a rough assessment and be
guilty of misleading the House for giving
wrong figures. For that also, Mr. Chandra-
jit Yadav will be very well prepared.

But what I have said before and now is on
the basis of information. (Jarerruptions.) 1
have never said that everywhere the damage
is 50%. Itis all very well undesstood. In
my earlier statement, I said, in some places,
it will be 100%, as you remarked. In some
place, it is 25%. In other places, it is 30%.
In some places, it is 50 to 75%. We have
tricd to get district-wise and block-wise
figures also if you are interested. There is
an area of 5,000 acres affected where the
damage is up to 25%. Then, in 4,724 acres
the damages vary from 26% to 50%. In
another area of 5,77,957 acres, the damage
reported is 51 1o 75%;. There is also an
area where the damage from 76 to 1009} has
occurred and that is also quite substantial.
It is 5,65,996 acres. 1 cannot vouch-safe the
veracity of these figures. After all, when
all these assessments are done hurriedly, you

. will understand nothing perfect can be ob-
tained, And, therefore, tosay that this is
not being done, that is not being done in
spite of the best efforts that the Government
of India in my Ministry is, I think, rather
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unjust.

Mr. Chandrajit Yadav also mentioned the
point made by Mr. Ram Singh Yadav that
there is some report that fertilisers aggravate
diseases and pests. There is no scientific
. basis at all for this opinion. The fertiliscrs
do not aggravate pests or diseases. It can
be something else, may-be the excessive
vegetative growth attracts moths, worms and
insects. That might be due tothat. The
fertiliser always helps the crop growth if
properly used. It increases the yield. It
will be a very wrong impression if carried to
the farmers. Our fertiliser’'s consumption
also might be affectcd and that will not be
in the national interest to spread belicfs like
that which have got no basis whatsocver.

I have stated in detail that to help the
farmers to eradicate pests, we have got the
scheme. We want to look after this problem
particularly where it has occurred. Subsi-
dies arc available. Credit is also made avai-
lable. Farmer's interest is also sometimes
remitted where there is acute damage to
their crops. All these schemes are already
in implementation under the Government of
India. We have drought relief scheme, flood
relief scheme, and other pests and diseases
and damage occurring from that. But all
this will depend upon the State Governments
formulating some proposals. 1 said, we
have advised them to formulate certain
types of proposals. Mr. Chandrajit Yadav
was not perhaps very attentive when I dis-
closed this. When I said, the danger is
from this and from that, it was not that I
was only trying to inform him as to how this
pest can cause damage. I was trying to say
that we are awarc of all these things and
they have got to be tackled. Credit will also
be made available. Subsidies on sceds are
also available. Better seeds will also be pro-
vided, Chemicals also will be provided.
And, as suggested by the hon. Speaker, we
shall also try to see whether there was ano-
ther factor responsible for this damage
wherein the chemicals used were not of the
standard quality. It is because, we tryto
control the quality of the pesticides and fer-
tilisers also. But there is no such report so
far. But it is very obvious that because of
the incessant and intermittent rain and the
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weather conditions and the growth of plants
has been so big, this pest occurred. We are
trying to meet this menace and, I hopg, effe-
ctive steps will soon be taken.

The hon. Member, Mr. Chandrajit Yadav,
quoted some wrong figures. I want to put
the record straight. He said that in Haryana,
the area covered was very much less than the
target and, in Punjab, it was very much less
than the target. In Haryana, whereas the
target was 30,000 hectares, the area covered
is 41,000 hectares.

SHRI CHANDRAIJIT YADAV : Thisis

mentioned in your own statement.

RAO BIRENDRA SINGH : They have
exceeded the target. I want to know where
from did you get your information. In
Punjab, as I have already said, the target
was 100,000 hectares but the achievement
was 94,000 hectares. There was not much
gap between the target and the achieve-
ment.

SHRI CHANDRAIJIT YADAYV : In your
statement, you have said 62,000 hectares in
Punjab.

14.36 hrs.
|MR. DEPUTY-SPEAKER in the Chair]

BRENTFORD ELECTRIC (INDIA)
LIMITED
(ACQUISITION AND TRANSFER OF
UNDERTAKINGS) BILL*

MR. DEPUTY-SPEAKER : We now go
to the next item ; Bill to be introduced. Shri
S.M. Krishna.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRIS.M.
KRISHNA) : Sir, on behalf of Shri Narayan
Datt Tiwari, 1 beg to move for leave to in-
troduce a Bill to provide for the acquisition
and transfer of the undertakings of the Brent-
ford Electric (India) Limited, with a view to
sesuring the proper management of such

*Published in Gazette of India Extraordinary, Part II, Section 2, dated 22.12.1983,



